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ACT

Preamble

Short tille, extent

and
commencement

Amendment of
section 2

Arnendment of

section 3

Whereas it is expedient further to amend lhe

Assam Stale Commission for Minorities Act, 2003'

hereinafter refened to as the pdncipat Act, in the manner

hereinafier aPPearing;

It is hereby enacted in the Seventy-third Year of

the Republic of lndla as follows -

1 (1) Th-rs Act may be cdled the Assam State

Commission for Minorilbs {Amendrnent) Ad.' 2022'

(2) lt extends to the whole of Assam.

(3) tt shall come into force on such date m ttp Stale

C*vemment may by notification in tte Official

Gazette appoint,

2. ln the prirripal Act, in section 2, fs clause (d)' the

following shall be substituted, namely :-

"(d) 'minorities' for the purpose of the Act, msans

communihes notified a such by the Central Government

under National Commission for Minorities Act, '1992 :

Provided that such communities have been

residing within the State of Assam.'

3. ln the principal Act, in section 3, for sutssection (2), the

following shall be substituted, namely :-

"(2) The Commission shall consist of a Chdirperson and

five (5) other members to be nominaled by the State

Govemment from amongst pereons of eminence'

abittty and integritY :

Provided that the Chairman and five (5) members

shall be from amongst the minority communihes "
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